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Persons detained under COFEPQSA for
Smuggling Activities after Revocation
of Emergency

1522. SHRI SHIV SAMPATI RAM:
Will the Minister of FINARCE be
pleased to state:

(a) the total number of persons
detained under COFEPOSA provi-
sions for indulging in smuggling acti-
vities after the revocation of emer-
gency; and

(b) the particulars about those so
arrested and whether they include
some such persons who had earlier
pledged not to indulge in smuggling
activities but guard our borders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) After
the revocation of Emergency and upto
18th February 1978, Central Govern.
ment and the various State Govern-
ments have issued 161 orders of de-
tention under the Conservation of
Foreign Exchange and Prevention of
Smuggling Activities Act, 1974. Out
of these orders 138 persons were de-
tained under the said Act during this
period. In addition, 38 persons were
also detained in pursuance of detention
orders issueq under the said Act prior
to the revocation of Emergency on
21st March 1877. Thus, in all, 176
persons were detained after the re-





